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Statement

Only such of the bulk drugs, drug in- .

termediates whether of a proprietory or
non-proprietory nature, which are not
canalised for imports through the S.T.C.,
are allowed for imports to the Actual
Users against the import licences issued

to them. The import of such items nref

permitted from Rupee Areas, General
Currency Area and the available Credits,
on the recommendation of the sponsoring

authority and no obligation is imposed |

that the imports will be from any specific
country and Actual Users are free to im-
port from any available source of supply.
36 items of bulk diugs, drug interme-
diates which constitute about 60 per cent
of the total imports of drugs, have becn
canalised for imports through the S.T.C.
The Question of further c¢nluaing  the
list of canalisation is under consideration
of Government.

M/s MERCK SHARP DOHME of .
India Ltd.. have refused to lift bulk Methyl

Dopu and Indomethacin (canalised 1tems)
imporied by the S.T.C. from Rupee Cur-
rency Areas on the ground that they would
prefer to utilise the bulk material manu-
factored by their principals in US.A. To

alleviate shortages of Aldomet and Indocid

Capsules which are manufactured by M/s
M. S. D., Government allowed the import
of some quantities of these drugs as a stop
gap arrangement only. LD.P.L. have been
asked to take up the manufacture of for-
mulations of these drugs quickly. Their

formulations are expected to be available |
. &5-1975. The recommendations made by

by June, 1975. Some other Indian Com-
panies will also be manufacturing these
drugs in the couniry. After 1L.D.P.L. pro-
duce these drugs, no more import of
the Methyl Dopa and Indomethacin will
be permitted from U.S.A.

Remittances of profits, dividends are re-;

gulated under the Foreign Exchange Re-

gulation Act and subject to the directives .

issued by the Reserve Bank of India from
time to time in this regard.

The Committee on Drugs and Pharma-

ceatical Industry set up by the Government -
" Refineries and also for take-over and ex-

in February, 1974 made inter alic the
following recommendations :—

There is scope for tightening repatria-
tion ot money by foreign companies
under various heads. The norms for
payment of “Research contribution”.
“Technical know-how fees”, “Trade
Mark fees”, etc. in the opinion of this
Committee, need fo be reviewed. We
would suggest that the NDA should be
entrusted with this task.

Remittances of money outside this
country by foreign companies are pei-
mitted subject to certain conditions being
fulfilled by them. Certain companics
may be required to start munufacture
from the basic stage in a phased manner.
Export commitments are imposed in
licences.  Aguin, the principals abroad
of foreign subsidieries operating ‘n this
country may be required bya condition
in the licence, to invest money  n this
country, The Committee 1ecommends
that a suitable machinery shouid be
evolved to check that the conditions im-
posed in industrial and other licences ate
fulfilled before remittances abroad are
permitted.

The Committee recommends the crea-
tion of a statutory body which may be
called the National Drug Authority of
India  which among other functions
should centially import, where neces-
sary, bulk drugs, drug intermediates, raw
materials, equipment and accessories and
distribute these to the concermed units
of the mdustry.

A copy of the Report of the Committee
was laid on the Table of the Sabha on

the Committee are receiving the attention
of the Government.

Gauhati and Bongaigaon Refineries

*286. SHRI N. R. CHOUDHURY :
SHRI NABIN CHANDRA RURA-
GOHAIN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Government have reccived
any representation for extension of refin-
ing capacity of Gauhati and Bongaigion

tension of Digboi Refinery; and
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(b) if so,what are the details thercof ?

THE MINISTER OF

VIYA) : (a) and (b) A statement is laid
on the Table of the House.

Statement

(a) and (b). Government have received
represcntations for expansion of refining

capacity of Gauhati and Bongaigaon Re-'
fineries and also for take over and expan- !

sion of the Digboi Refinery.

On the basis of the presently established 3'

reserves, crude oil production of Oil India
and Oil & Natural Gas Commission taken

together is expected to increase from 3.75 |

million tcnnes in 1974-75 to 5.3 million
tonnes in 1977-78. This production would
be adequate to sustain the capacity of the

existing and the projected refineries based

on Assam crude. If some more crude oil

production can be developed. it may be |

possible to increase the capacity of Gauhati

Refinery from 0.75 million tonnes to 1.1Q
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PETROLEUM
AND CHEMICALS (SHRI K.D. MALA-
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way Line from Delhi to Garhwal

“287. SHRI SUBRAMANIAN SWA-

MY : Will the Minister of RAILWAYS
' be pleased to state:

(a) whether 1t is fact that a delegation
of the Uttarakhand Mahila Mandal head-
ed by Shrimati Suman Lata Bhadola pre-
sented a1 memorandum to him on the 5th
April 1975 demanding the construction of
| railway line between Rishikesh and Kar-
' naprayag and the starting of a direct train
5‘B:1d(inuth Express’ fiom Delhi to Garh-
wal;
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(b) if so, the action taken by Government
thereon; and

million tonnes. Similarly, Bongaigaon :
Refinery, which is planned for one million '
tonnes, may be capable of doing 1.15:

million tonnes with some dcbottlenecking. |

As soon as adeguate additional reserves
are discovered, Government would consi-

der the feasibility of expanding the Bon- |

gaigaon Refinery.

In line with the declared policy of ac- .

quiring effective control over the Petro-
leum refineries and marketing companies,
the Assam Qil Company will also be

brought into the public-sector at the ap- !

propriate time.

foet & AW aw WS A & feiw
* sAw
#287. sl gEAUEH TEEA o FAT XA Fel

3 gAY FIW oF fE o

(%) 77 ag 7= ¥ fr SoCEvE aigEr

AU F UF qfafafs wesw § A gEAa

A VST F YT § I A 5-4-75

(c) whether Government | propose o
i accept the said demands of the Uttarkhand
| Mahila Mandal 7]
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il 1 English translation.



